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MANIPUR BUDGET, 1971-72— GENERAL 
DISCUSSION, “DEMANDS FOR GRANTS 

ON ACCOUNT (MANIPUR), 1970-71, 
AND ‘DEMANDS FOR SUPPLEMEN
TARY GRANTS (MANIPUR), 1971-72

MR. CHAIRMAN : We shall now take 
up items 11, 12 and 13 of tlte Order paper, 
namely, genera.! discussion on the budget of 
the Union Territory of Manipur for 1971-72 
and discussion and voting on the demands 
for grants on account as well as Supplemen
tary demands for giants in respect of the 
Union Territory of Manipur.

DeBMUid No. I- -Land Revenue

MR. CHAIRMAN : Motion moved :
“That a sum not exceeding 

Rs. 7,10,000 be granted to the President, 
on account out of the Consolidated 
Fund of Union Territory of Manipur 
for or towards defraying the charges 
which will come in course of payment 
durirg the year ending on the 3 h i day 
of March. IM7J?, in respect of Land 
Revenue.’*

Demand No 2- State Excise

MR. CHAIRMAN * Motion moved :
‘'That a sum not exceeding Rs 86,000 

be granted to the Ptc&ideit, on account 
out of the Consolidated Fund of Union 
Territory of Manipur for or towards 
defraying the chargcs which will come 
in course of payment during the year 
ending on the 31st day of March, 1972, 
in respect of State ‘LxciseY*

Demand No* Taxes on Vehicles

MR. CHAIRMAN : Motion moved :
“That a sum not exceeding Rs. 38,000 

be granted to the President, on account 
out o f the Consolidated Fund of Union 
Territory of Manipur for or towards 
defraying the charges which will come 
m course of payment during the year 
ending on the 31st day of March, 1972, 
m respect of ‘Taxes on Vehicles*/*

MR. CHAIRMAN : Motion moved :
“That a sum not exceeding Rs. 36,000 

be granted to the President, on account 
out of the Consolidated Fund of Union 
Territory of Manipur for or towards 
defraying the chargcs which wifi com© 
in course of payment during the year 
ending on the 31st dav of March, 1972, 
in respect of ‘Sales Tax1.*’

Demand No. 5—Other Taxes and Duties

MR. CHAIRMAN : Motion moved :
“That a sum not exceeding Rs. K000 

be granted to the President, on an aunt 
out of the Consolidated FuiaJ of Union 
Territory of Manipur for or towards
deft ay ing the charge* which will come 
in course of payment during the >e<ir 
ending on the 3J»t day of March. Jl>72, 
in respect of "Other I axes and Duties',"

Demand No. 6 - -Stamps

MR. CHAIRMAN Motion mou*d
“Tliat a sum not exceeding Rs. *>t(XX) 

be granted to the President, on ua omit 
out of the Consolidated Fund of Union 
lerritoiy of Manipur for or towards
defraying the chargcs which will coiuc
in course of payment during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Stamps."

Demand No. 7 -Registration

MR. CHAIRMAN . Motion moved *
“That a sum not exceeding Rs. 28,000 

be granted to the President, on at count 
out of the Consolidated Fund of Union 
Territory of Manipur for or towards
defraying the charges which will come 
in course of payment during \hc year 
ending on the 31st day of March, 1972, 
in respect of ‘Registration’.*’

Demand No. 8—Parliament, Slate and Union 
Territories Legislature

MR. CHAIRMAN : Mo,ion moved :

“That a  sum not exceeding 
R*. 3,82,00© be granted to the President,

’ Moved with the recommendation of the President.
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on account out of the Consolidated Fund 
of Union Territory of Manipur for or 
towatds defraying the charges which 
will come in course of payment during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Parliament, 
State and Union Territories legislature’.”

Demand No. 9- General Administration

MR. CHAIRMAN : Motion moved :
"That a sum not exceeding 

Rs. 3?,32,000 be granted lo the President, 
on account out of the Consolidated 
I und of Union Territory of Manipur 
for or towards defraying the charges.

huh will tome in unuse of payment 
during tl'c year ending on the 31st day 
of March, 1972, in respect of 'Ciencr.il 
Administration’.”

Demand No. !(' A(*immsfriifi< » of Justice

MR. CHAIRMAN : Motion moved •
“That a sum not exceeding 

Rs. 1,^8.000 be granted to the President, 
on at count out of the Consolidated 
t-und of Union Territory of Manipui 
fot or towards defrajmg the charges 
\s hn-h come in couise of pavmcnt 
duiing the vear ending on the 31m da> 
of March. 1^72, in respect ot ‘Adminis
tration of Justice' ”

Demand No. ff~ Jails

MR. CHAIRMAN . Motion moveo
‘‘That a sum not exceeding 

Rs, 1,86,000 be gianted to the President, 
on account out of the Consolidated 
Fund of Union Territoiy of Manipur 
for or towards defraying the charges 
which will come in course of payment 
during the year ending on the 31st day 
of March, 1972, in respect of Mails’.”

Demand No. 12- -Police

MR. CHAIRMAN . Motion mo\ed :
“That a sum not exceeding 

Rs. 1,12*70,000 be granted to the Presi
dent, on account out of the Consolidated 
Fund of Union Territory of Manipur 
for or towards defraying the charges 
which will come in course of payment 
during the year ending on the 31st day 
of March, 1972, in respect o f 4Police’.”

Demand No. 13—Civil Supplier

MR. CHAIRMAN : Motion moved :
“ That a sum not exceeding Rs. 83,000 

be granted to the president, on account 
out of the Consolidated Fund of Union 
Territory of Manipur for or towards 
defraying the charges which will come 
m course of payment during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Civil Supplies*.”

Demand No. 14- Education

MR. CHAIRMAN ; Motion moved :
“ I hat a sum not exceeding 

Rs. 1,54,16,000 be granted to the Presi
dent, on account out of the Consolidated 
I und of Inion 'Icrritory of Manipur 
lor oi towards defraying the charges 
which will come m course of payment 
during the year ending on the 31st day 
of March, 1972, in respect of ‘Edu
cation’.'’

Demand No. IS—Medical

M R. C H A IR M A N  : M otion moved :
“ 1 hat a .sum not exceeding 

Rs. ?7,57,000 be granted to the President, 
onattouut out of the Consolidated 
1 und of Union Territory of Manipur 
for or towards defraying the charges 
which will come in course of payment 
during the year ending on the 31st day 
of March, J972, in respect of ‘Medical’.”

Demand No. 16— Public Health

MR. CHAIRMAN : Motion moved :

“ That a sum *not exceeding 
Rs. 16,54,000 he granted to the President, 
on account out of the Consolidated Fund 
of Union territoiy of Manipur for or 
towards defraying the charges which will 
come in course of payment during the 
year ending on the 31st day of March, 
1972, in respect of ‘Public Health’.”

Demand No. 17- Agriculture and Fisheries 

MR. CHAIRMAN : Motion moved :

‘T ha t a sum not exceeding 
Rs. 14,82,000 be granted to the President* 
on account out of the Consolidated Fund 
of Union territory of Manipur for or 
towards defraying the charges which will
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[Mr. Chairman)
come in course of payment during the 
year ending on the 31st day of March, 
1972, in respect of ‘Agriculture and 
Fisheries*.”

Demand No. 18—Animal Husbandry
MR. CHAIRMAN : Motion moved .

“ That a sum not exceeding
Rs, 8,28,000 be granted to the President, 
an account out of the Consolidated Fund 
of Union territory of Manipur for or 
towards defraying the charges ^hich will 
come m course of payment dunnr the 
year ending on the 3 Is* day of March, 
1972, tn respect of 'Animal Husbandry’.”

Demand No. 19-Co-operation
MR. CHAIRMAN . Motion moved •

**1 hat a sum not exceeding
Rs. 4,02,000 be granted to the President, 
on account out of the Consolidated Fund 
of Union territory oft Manipur for or 
towards defraying the charges which *ill 
come in course of payment during the 
year ending on the 31st da\ of March, 
1972, in respect of “Co-operation' ”

Demand No. 20 - Industries
MR. CHAIRMAN • Motion moved 

MThat a sum not exceeding 
Rs. 8,47,000 be granted to the President, 
on account out of the Consolidated Fund 
of Union terntor> of Manipur for or 
towards defraying the charges which will 
come in course of payment during tin 
year ending on the 31st dav of March. 
1972, in respect of ‘industries’/*

Demand No. 2J~~C©ra*Ru»h> Development

MR CHA.RMAN : Motion moved :
“That a sum not exceeding 

Rs. 8,81,000 be granted to the President, 
on account out of the Consolidated Fund 
of Union territory of Manipur for or 
towards defraying the charges which will 
come in coures of payment during the 
year ending on the 31st day of March, 
1972, in respect of ‘Community Develop
ment’/*

Demand No. 22—Labour
MR. CHAIRMAN : Motion moved ; 

**That a sum not exceeding

Rs. 1,55,000 be granted to the President, 
on account out of the Consolidated Fund 
of Union tenitory of Manipur for or 
towards defraying the charges which will 
come in course of payment during the 
year ending on the 31st day of March, 
1972, in respect of ‘Labour’/ ,

Demand No. 23 Statistics

MR. CHAIRMAN ; Motion moved .
“That a sum not exceeding 

Rs*. 2,20,000 be granttd to the President, 
vn account out of the Consolidated Fund 
of Union terntoi> of Manipur for or 
towards defraying the ehargcs which will 
comc in course of payment during the 
>ear ending on the Ust da> of March, 
1972, in re^cct of ‘Statistics' ”

Demand No. 24- Irrigation

MR CHAIRMAN Motion moved
‘T hat a sum not exceeding

Rs. 2,8^,000 be giaiitett to  the President, 
on a<,ount out ot the Consolidated Fund 
of Union terntor> of Manipur loi or 
tow ard defraying the charges which vill 
come tn course of payment during the 
year ending on the 31st day of March, 
19^2, in respect of irrigation’,”

Demand No 25- Electricity
MR CHAIRMAN . Motion mo\ed :

*‘7 hat a sum not exceeding
Rs. 25,18,000 be granted to the President, 
on at count out of the Consolidated Fund 
of Union territoiy oi Manipur for or 
towards defraying the charges which will 
come in course of payment during the 
year ending on the 3l$t day of March, 
1972, in respect of ‘ElcctrictyV

Demand No. 26™ Public Works (Original 
Works and Repairs)
MR. CHAIRMAN ; Motion moved :

“ That a sum not exceeding
Rs. 11,31,000 be granted to the President, 
on account out of the Consolidated Fund 
of Union territory of Manipur for or 
towards defraying the charges which will 
come in course of payment during the 
year ending on the 31st day of March, 
1972, in respect of ‘Public Work# 
(Original Works and Repair*)*/*
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Demand No. 27—Public Works (Establish

ments)
MR. CHAIRMAN : Motion moved :

“That a sum not excccdmg 
Rs. 56,40,000 be granted to the President, 
on account out of the Consolidated Fund 
of Union territory of Manipur for or 
towards defraying the charges which will 
come in course of payment during the 
year ending on the 31st day of March, 
1972, in respect of ‘Public Work 
Establishment)’.”

Demand No 28- Road Transport

MR. CHAIRMAN Motion moved :
“ That a sum not exceeding 

Rs. 21,t l ,000 be granted to Hie President, 
on count out of the Consolidated Tund 
of Union territory of Manipur for or 
towards defraymp the charges which will 
come in course of payment during the 
vear ending on the 31st day of March. 
19^2, m respect of ‘Road Transport* ”

Demand No. 29--Famine*

MR. CHAIRMAN Motion moved .
“That a sum not exccedung Rs. 17,000 

be granted to the President, on ac<ount 
out of the Consolidated Fund of Union 
territory of Mampnr for or towards 
defraying the charges which will come in 
course of payment during the year end
ing on the 31st day of March, 1972, in 
respect of ‘Famine’ .0

Demand No. 30 - Pensions and other Retire
ment Benefits.

MR. CHAIRMAN : Motion moved :
♦That a sum not exceeding 

Rs. 4,22,000 be granted to the President, 
on account out of the Consolidated Fund 
of Union territory of Manipin for or 
towards defraying the charges which will 
come in courw: of payment during the 
year ending on the 31st day of March, 
1972, in respect of ‘Pensions and other 
Retirement Benefits'.”

Denuui4 No. 31-~Statk#»ery and Printing

MR, CHAIRMAN : Motion moved :
•Ttoat a m m  not exceeding Rs. 2,56,000 

be putted to the President, on aceomt

out of the Consolidated Fund of Union 
territory of Manipur for or towards 
defraying the charges which will come 
in course of payment during the year 
ending on the 31st day of March, 3972, 
in respect of ‘Stationery and Printing’/*

Demand No, 32—Forest

MR. CHAIRMAN : Motion moved :
“That a sum not exceeding

Rs. 5,93,000 be granted to the President,
on account out of the Consolidated
Fund of Union territory of Manipur for 
or towards defraying the charges which 
will come in course of payment during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Forest’/ ’

Demand No. 33--Miscellaneous
MR. CHAIRMAN : Motion moved : 

“ That a sum not exceeding
Ry. 19,62,000 be granted to the President, 
on a< count out of Consolidated Fund of 
Union territory of Manipur for or towards 
defraying the charges which will come in 
course of payment during the year end
ing on the 31st day of March, 1972, in 
respect of ‘Miscellaneous’.”

Demand No 34 Capital Outlay on Public 
Health

MR CHAIRMAN * Motion moved : 
“That a sum not exceeding 

Rs. 4,17,000 be granted to the President, 
on account out of the Consolidated 
Fund of Union territory of Manipur for 
or towards defraying the charges which 
will come in course of payment during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Capital Out* 
lay on Public Health’.”

Demand No. 35—Capital Outlay on Minor 
Irrigation
MR. CHAIRMAN : Motion moved;

“That a sum not exceeding
Rs. 2,53,000 be granted to the President, 
on account out of the Consolidated 
Fund of Union territory of Manipur for 
or towards defraying the charges which 
will come in course of payment during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Capital Out
lay on Minor Irrigation’,*1
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{Mr. Chairman]
Demand No. 36—Capital Outlay on Flood 

Control
MR. CHAIRMAN : Motion moved :

•That a sum not exceeding 
Rs. 6,67,000 be granted to the President, 
on account out of the Consolidated 
Fund of Union territory of Manipur for 
or towards defraying the charges which 
will come in course of payment during 
the year cndi.ig on the 31st day of 
March, 1972, in respect of ‘Capical Out
lay on Flood Control’.’*

Demand No 37- Capital Outlay on Electri
city
MR. CHAIRMAN Mutton moved

“7 hat a «im not exceeding 
Rs. 35,57,000 be granted to the Presi
dent, on account out of the Consolidated 
Fund of Union territory of Manipur for 
or towards defrajing the charges which 
will come m course of payment during 
the year ending on the 31st dav of 
March, 1972, in respect of ‘Capital Out
lay on F.lecticit\’/ ‘

Demand No. 38- Capital Outlay on Roads

MR. CHAIRMAN Motion moved .
“That a sum not exceeding

Rs. 68,33,000 be granted to the Presi
dent, on account out of the Consolidated 
Fund of Union territory of Manipur for 
or towards defray} lg the charge which 
will come in course of payment during 
the year ending on the 3is»t day of 
March, 1972, in respect of ‘Capital Out
lay on Roads*/'

Demand No, 39- Capital Outlay wt Buildings 
MR, CHAIRMAN ■ Motion moved : 

t “That a sum not exceeding
Rs. 26,19,000 be granted to the Presi
dent, on account out of the Consoli
dated Fund of Union territory of 
Manipur for or toward* defraying the 
charges which will come in course of 
payment during the year ending on the 
31st day of March, 1972, in icspect of 
‘Capital Outlay on Buildings’,”

Damn* No. 4^~Capftal Outlay tm Road 
Transport
MR. CHAIRMAN : Motion moved : 

“That a sum opt exceeding
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Rs. 4,00,000 be granted to the Presi
dent, on account out of the Consoli
dated Fund of U lion territory of
Manipur for or towards defraying the
charges which will come in course of 
payment during the year ending on the 
3bt day of March, 1972, ia respect of 
‘Capital Outlay on Road Transport’/ ’

Demand No. 41 Capital Outlay on State 
Trading

MR. CH AIRM A N  • Motion moved *
“That a sum not cxcceding 

Rs 29,02,000 be granted to the Presi
dent, ott account out of the ( onso1!- 
dated fund of Union territory of
Manipur for <>i towards, dcfraung the
charges which will tome in course of 
pavmeni during the jcwr ending on the 
31st day of M.irch, W72, in respect of 
'Capital Outluj on Slate 1 lading’.”

Demand No 42 Capital Outlay on Indus
trie*

MR CHAIRMAN : Motion mo\ed • 
‘‘That a sum not exceed mg 

Rs M3,000 be granted to the President, 
on actouM out of the Consolidated 
Fund of I Inion territory of Manipui for 
or towards defraying the charges which 
viillcomein course of pavmcnt during 
the year ending on the day of 
March, 1972, in respect of ‘Capital Out
lay on Industries’/ '

Demand No, 43--Capital Outlay on Co
operation
MR. CHAIRMAN : Motion moved :

“Thai a sum aot exceeding 
Rs. 69,000 be granted to the Prewdeot, 
on account out of the Consolidated 
Fund of Union territory of Manipur 
for or towards defraying the charges 
which will come in course of payment 
during the year ending on the 31st day 
of March, 1972, irt respect of ‘Capital 
Outlay on Co-operation’.”

Demand No. 44- Loans and Advances 
MR. CHAIRMAN : Motion moved : 

“ That a sum ixtt exceeding 
Rs. 15,12,000 be granted to the Presi
dent, an account out of the Consoli
dated Fund of Ufljoa territory of
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Manipur for m  lo«w di d r y in g  the 
charges which wiH come in ooorse of 
payment during the year ending on 31st 
day of March, 1972, in netpect tsfH m m  
and Advances*/*

Demand No. 1 —land Revenue
MR. CHAIRMAN : Motion moved : 

♦That a Supplementary sum not ex
ceeding Rs. 2ft,900 be granted to the 
President out of the 'Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year end
ing the  ̂1st day of March, 1971, in res
pect of ‘Land Revenue',”

Demand No 4 Safes Tax

MR CHAIRMAN . Motion moved : 
’T h a t a Supplementary sum not ex

ceeding Rs 4,400 be granted to the 
Pte&idenf out of fhc Consolidated Fund 
of the Union t a n t o r y  a f  Manipur to 
del ray the charges which will come in 
course of pa v merit during the year end
ing the 11st day of March, ?*>7lt in rcs- 
pect of ‘Sales 7 a \ \ ”

Demand No 5 Other Taxes and Duties

MR. CHAIRMAN Motion moved : 
'T h a t a Supplementary sum not ex- 

ceedtrm Rs. 300 be granted to rbe Presi
dent out of the Consolidated Fund of 
the -Union territory of Manipur to 
defray the charges* which will come in 
coursc of payment during the year end
ing the Msi day of March, 1971, in res
pect of ‘Other Taxe* and Duties’."

Demand No 7 - Registration

MR. CHAIRMAN : Motion moved : 
“ That a Supplementary sura not ex

ceeding Rs. 4,900 be granted to  the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
coursc of payment during the year end
ing the *Mst d'ty of March, 1971, in res
pect of RegistrationY’

Demand No. 9~  General Administration 

MR. CHAIRMAN : Motion moved : 
" f t o l  «  fttppta**(Nuy m m  not

exceeding Rs. $,64,300 be  granted to  the 
jPresident out of the Consolidated Fund 
of the Union Territory of Manipur to 
defray the charge* which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of 'General Administration’.”

Demand No. ft)—Administration of Justice

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 83,800 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Administration of Justice’.”

Demand No U —Jails

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not 
exceeding Rs 1,85,000 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
coursc of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Jails’,”

Demand No. 12—Police

MR CHAIRMAN : Motion moved :

“That a Suppleme itary sum not 
exceeding Rs. 48,13,400 be granted to the 
President out of the Consolidated Fund 
of the Union terriory of Manipur to 
dcfry the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Police'.”

Demand No, 13—Civil Supplies

MR. CHAIRMAN : Motion moved :

“ That a Supplementary sum not 
exceeding Rs. 2,100 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
couree of payment during the year 
•ending the 3i$t day of Maneh* 1971, in rmfrct of ‘Civil Supplies'
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Demand No. 14~Edwcatioo

MR. CHAtRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. .15,54,000 be graited to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come In 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Education*."

Demand No. 15-Medical

MR, CHAIRMAN : Motion moved :

"That a Supplementary sum not 
exceeding Rs. 6,15,600 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971. in 
respect of ‘Medical’,**

Demand No. 16—Pnblte Health

MR. CHAIRMAN : Motion moved :
“ That a Supplementary sum not 

exceeding Rs, 1,18,600 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Public Health’ ”

Demand No. 18—Animal Husbandry

MR* CHAIRMAN . Motion moved :
"That a Supplementary sum not 

exceeding Rs, 2,77,200 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Animal Husbandry'.”

Demand No. 20—Industries

MR. CHAIRMAN : Motion moved :
“th a t  a supplementary sum not 

exceeding Rs. 4,77,300 be granted to the 
President out o f the Consolidated Fund 
of the Union territory of Manipur to 
defray the diarges which will come in 
m m  o f payment during tfa* year

ending the 31st day of March, 1971, in 
respect of Industries*.**

Demand No. 21—Conmumity Development 
MR, CHAIRMAN ; Motion moved :

“That a Supplementary sum not 
exceeding Rs. 2,86,000 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Community Development’.”

Demand No. 23—Statistics

MR. CHAIRMAN : Motion moved .
‘T h a t a Supplementary sum not 

exceeding Rs. 1,05,600 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971 in 
respect of ‘Stanstics’.”

Demand No. 24—Irrigation

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 1,80,000 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, *971, in 
respect of ‘Irrigation’.'*

Demand No. 25—Electricity

MR. CHAIRMAN : Motion moved ;
“That a Supplementary sum not 

exceeding Rs. 1,05,200 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘ElectrlrityV’

Demand No. 2 6 -M lte  Works (Original 
Works and Repairs)

MR. CHAIRMAN : Motion moved;
“That a Supplementary sum not 

exceeding Hi. 22,06,400 be m ated to the 
President out of the C o w l e d  Fuad
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of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971. in 
respect of ‘Public works (Original 
Works and Repairs)*.*’

Demand No. 27-Public Works (Estts.)

MR* CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 17,17,100 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Public Works (Estts.)V’

Demand No 28—Road Transport

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not 
exceeding Rs. 1,67,100 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
emirse of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Road Transport’.*'

Demand No. 30- Pension and other Retire
ment Benefits

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not 
exceeding Rs. 5,68,400 be granted to the 
President out of the Consolidated Fund 
of the Umon territory of Manipur to 
defray the charges which *ill come in 
course of payment during the year 

- ending the 31st day of March, 1971,, in 
respect of ‘Pensions and other Retire
ment Benefits’.”

Demand No. 31~~$tatto«eiy and Printing

MR. CHAIRMAN : Motion moved :
‘T h a t a Supplementary sum not 

expeedfa* Rs, 29,000 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
xtipect of 'Stationery and Printing*/*

Demand No. 32~~Forest

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 74,700 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the chargcs which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Forest’.”

Demand No. 33—Miscellaneous
MR. CHAIRMAN : Motion moved ;

“That a Supplementary sum not 
exceeding Rs. 1,00,000 be granted to the 
President out of the Consolidated Fund 
o f the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Miscellaneous’.**

Demand No. 36—Capita! Outlay on Flood 
Control

MR. CHAIRMAN ; Motion moved : -
“That a Supplementary sum not 

exceeding Rs. 2,00,000 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Capital Outlay on Flood 
Control’.”

Demand No. 38~~CapHa! Outlay on Roads

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 29,00,700 be granted to the 
president out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Capital Outlay on RoadsV*

Demand No. 44—Loans and Advances 

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not 
exceeding Rs. 28,55,000 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to
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defray the charges which will com# in 
course of payment during the year 
ending the 31st day of March* 1971, in 
respect of ‘Loam, and Advances’.”

SURF DASARATHA DEB (Tripura 
E ast); Mr. Chairman, it is very unfortu
nate that this House has to discuss the 
Manipur Budget for 1970-71 and the supple
mentary demands. This has happened 
because of the failure of this Government 
to reconstitute the Manipur Assembly. 
They are deliberately denying the rights of 
the Manipur people who wanted that their 
Assembly should be constituted as early as 
possible. Elections to the Assembly in 
Manipur could have been held simul
taneously with parliamentary elections. If 
that was done this House need not have 
taken the responsibility to pass this budget. 
The reason is simple. It is because this 
Government if afraid that it will not have 
a majority in that Assembly they are 
denying the people of Manipur to choose an 
Assembly. It is time that Government 
came forward with theii proposal to ha\e 
elections to the Manipur Assembly. People 
should not be left under bureaucratic rule 
for such a long time,

Lau year the Prime Minister made an 
announcement in this House that she and 
her Government agreed in principle that 
Manipur and Tripura should be given full 
state*hood ; she also satd that they weie 
examining the details in that respect. But 
after that for more than one year the 
Government kept sitam on this matter. It 
is time that they took a definite decision in 
this matter.

ft is about a year now when the 
Assembly in Manipur had been dissolved 
and Manipur is under bureaucratic rule. A 
aeries of repression is taking place and the 
people, particularly youths and students are 
put behind prison bars in many areas and 
some persons were transferred even ,to 
Tripura jails without giving them any 
facilities. No charge-sheets are given 
against those who are arrested. These are 
border States and they had always been 
neglected and their democratic rights were 
always denied. This is the type of demo
cracy that our Government is p ractising  
hi Manipur. During the President's rule, 
the Administration has brought into force

the O w m  Preventive Detention Order of 
1969 ha this Union Territory. The Central 
Government itself did not keep this 
Preventive Detention Act in the whole of 
the State, but this bureaucratic rule of 
Manipur needed this Preventive Detention 
Act. Particularly they have borrowed it 
from Orissa just to suppress the democratic 
movement in that particular State. I demand 
that this thing must be withdrawn immedi
ately from Manipur State. 1 he same thing 
can be said also about my State of Tripura. 
The Tripura Government has the same 
Orissa Preventive Detention Ordinance 
of l%9. It has introduced it m our State 
also just to suppress the movement there, 
the democratic movement.

Secondly, the parent Act, namely, ibe 
West Bengal Security Act of IS»50 which wav 
non-existent in West Bengal ih d f  
introduced in Manipur as *d l in our State 
of Tripura. Why is it necessary ! fhe 
reason is veiy simple, K e n  one can under
stand that only just to suppress the demo
cratic movement,- the uorkmg dasv the 
peasantry, and other people the Govern
ment needed that Bill to put the people 
inside the privon ba» without giving, any 
chance for them to appear in court. 7 hat 
is the thing which is going on.

M> friends over there arc boasting of 
having a majority in this Parliament and 
say that they are building a finer type of 
democracy tn India. Is it a liner type of 
democracy in India ? Everybody in those 
public places talk in terms of election ; 
where they came to know that at least 
they can realise that the ruling party would 
be returned fn a majority they held the 
elections. But if they are afraid of some 
slightest doubt in a place where the majoiity 
will not be theirs, they do not talk of any 
Assembly election in Manipur ; and in my 
State also. They ask other people, fo r  
instance, the Mysore Assembly. It is not 
yet dissolved. But the ruling party is now 
trying to hold elections there. But here in 
Manipur already the President's rule exists. 
There is no question of reconstituting any 
existing Assembly. A new Aswmbly should 
be formed. Why are they taking time and 
why these people are not thinking irt ternwt 
of having an election there in my Tripura 
State also ? You ar« talking jftout Orissa. 
In my State ofTripum , the Cottgruttt lost at!
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the seats. In my State of Tripura, we got a 
nwyorjiy. ( Why shot Id you net ask 
Saehindiaiars Singhs ministry to icsigri and 
have a new dem on and get a new mandate 
fiorn the people ? An many &s 2 0  seats out 
of 30 Assembly seals m Tripura ate curs ; 
we have got a majority. Had the 
Tripura Assembly been dissolved and the 
Assembly elections held alon? with the 
Parliamentan elections, then a new Govern
ment would have been there The result 
would be otherwise. That is why 1 say 
that m those paits at least, the Parliament, 
the Government, should von'c and see t! at 
these people their proper democratic 
rights and the> are tfiven moiv powers to 
manage themselves

The denumd for Statehood is there. It 
is \er> popular in those pans. We aie 
discussing the demands fur grants foi them 
here 1 do not dispute the rights and 
pfopnctics ol this House Putlmment is the 
sovereign btnlv lint is it physically possible 
to examine cveiy item ot wot king of the 
Government there and to pive suggestions 
for them 0 It is i*ripovuhie. If the Manipur 
Assemb'v had been 'here, it would be 
proper. 'Ihey aie local people , thcv know 
the nooks and comers ot thetr own State. 
Thev would be in a better position to 
examine all the clauses and sec how the 
money is to he spent

The other da> the budget wa> placed 
bcfoie us I have gone through the bud»$ct; 
and what is the position regarding certain 
allocation of fi>nis foi 'fttpura in the matter 
of education, pauin'larl>, tribal education ? 
Fvtin the tcpoit wq* not received The 
Finance Minister could not do anything 
or say how this money has been spent 
because the report is not coining from thcic. 
But the tendency and philosophy of this 
Government is not to give more power to 
the State or to give Statehood to Manipur, 
Tripura and other Union Territories. 1hc> 
want to control them from the‘centre. But 
this tendency should be curbed and this 
phtto&opJiy should be changed. Otherwise, 
you would be doing some injustice to these 
people, That h  why I say more power 
should be giveu to the State. 1» the Cenne 
l& allowed to interfere even in small affairs, 
the State cannot have any enthusiasm to 
undertake trny developmental work in full 
,sMtag.

I  once sgttfa repeat these demands. All

the prisoners especially youths and students 
should be unconditionally released. Even 
at present many more people are being 
ancsted there. Ail of them should be 
released. Moic n mey should be given to 
tl e Manipur people to dev efop their back* 
ward State. There are some backward1 
trihals there. Fpcciaf safeguards should be 
given to those tnbals who are handicapped, 
so that they can lift them&elves to a level 
equal to the other people. Thirdfy, im
mediately Assembly elections should be held 
in Manipur. All the repressive Acts like 
the Orissa Pieventive Detention Ordinance, 
West Bengal Secunty Act etc. should be 
immediately withdrawn from that State and 
a proper atmosphere to develop democracy 
should be encouraged there.

MR. CHAIRMAN : There arc two cut 
motions. Aie you moving them ?

NHRI DASARA1HA DEB: Yes, Sir. 
1 beg to move :

“  I h a t the dem and for a  supplem en
tary G ran t o f a sum  not exceeding 
Rs 9,64,300 m respect o f G eneral Ad
m inistration  be reduced by R s, 100/*
[Failure of the Centre to hold Assembly 

blection in Manipur along with the recently 
held Parliamentary Election (1)J,

“ That the demand for a supplement
ary Grant of a sum not exceeding 
Rs y,M,300 in respect of General 
Ad.maistration be reduced by Rs. 100:*’
| Repressive measures against the demo

cratic peoplr of Manipur (2)].

MR. CHAIRMAN : The cut motions 
are also before the House.

SHR1 N. TOMBI SINGH (Inner Mani
pur) : Sir, this is my maiden speech as a 
member of this House. I would like to say 
a few words in support of the Manipur 
budget There are a number of units in 
the country which are small in area and 
population and also backward in economi
cally, but such units have defied the normal 
yardsticks while deciding their political indi
viduality and status. Manipur and Tripura 
and also Meghalaya are some of such units 
which I happen to know more or less 
closely. Our country being very big and 
variegated in culture and in linguistic groups,
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fShri N. Tombi Singh]
I  am afraid, many of us could be compared 
with the proverbial blind men trying to sec 
the whole of the elephant. Each oac of us 
sees his own area* and tries to impose his 
own reason and comprehension upon the 
rest of his fellowmcn. Perhaps it is inevi
table because of the big size of our country, 
too many cultures and languages. Small 
units like Manipur, Tripura and Meghalaya 
have been struggling to attain their political 
individuality although there has been oppo
sition from the othci angles on the ground 
of economic non-viabiiit>

Now that the Government of India had 
accepted in principle the demand by the 
small units for full-fledged statehood 1 think 
the position is different. After conferring 
on these smalt units the status of statehood, 
the Government of India and also the 
people Mould still be fcelmg that these 
units arc financially weak. Steps ha\e  to 
be taken to remove this feeling. We are 
very happy that the Go\einmem of India 
are considering this issue of statehood on a 
priority basis* the Bills are being prepared 
and they will come before us \ery soon. 
But after the conferment of the status of 
statehood to these small areas, specially to 
ray unit which I happen to know more 
closely, steps will have to be taken to 
improve the financial and other economic 
resources of those units so that they will 
become wslf-sufiicicnt, became this is the 
only way to keep them useful to our 
country*

Now 1 would like to make an emphatic 
reference to the development of that unit in 
the agricultural sphere. In our part of the 
country, because of the climatic conditions 
and topography, draught and monsoon 
follow one another in quick succession. This 
valley is at an altitude of 2,600 ft. and dur
ing the monsoon, which covers six months 
of the year, water comes in such big torrents 
and floods occur very often during those six 
months. After the monsoon, after the 
Hood season, the entire valley which is the 
mam area of agriculture, which is the most 
fertile area, remains dry and, therefore* 
that fertile land cannot be utilized for agri
culture for want of water. So, in order to 
improve the agricultural productivity of this 
area we have to see that special measures 
of irrigation are planned and implemented 
earnestly.

Coming to eduction, a large number of 
schools and colleges have com4 up after 
independence. In the sphere of post
graduate education the people have been 
crying hoarse for a university centre as a 
beginning towards a fullflaged university as 
was done in Simla, After so many years 
tn 1969 the University Grants Commission 
accepted the demand for this but nothing 
has been indicated in the Budget, The 
Budget has been presented in a routine 
fashion and no spccial provision has been 
made m this and many other important 
respects.

The future of this region is very much 
associated with the development of iu» 
culture and its preservation and, foa the 
matter of that with, the development of the 
local language, Manipuri, wluch uas the 
language of the court, the oftkiai language, 
before Manipur merged in the Indian Union 
in 1949. Very little provision hafc been 
made for further development oi this 
language and to include it m the Lighth 
Schedule. It is imperative that in order to 
eonsoiidatc the existence and rapid growth 
oi this region the local language has got to 
be developed and it should be given a place 
in  the fcighth Schedule of the Constitution 
along with the other languages. I hope, the 
Government of India will give special con-* 
stderation to this.

Regarding the election to the Union 
territory Assembly, which my hon, friend 
from Tripura mentioned, I am afraid, 1 
have to look at this point from a  slightly 
different angle. It was not, so for as we 
understand, the Government of India which 
delayed the election to the Union territory 
Assembly. The House will remember that 
since 1969 the people of Manipur with all 
the political parties combined were strugg
ling for statehood and at one stage it was 
decided that all parties refrain from any 
type of elections held under the present 
regime, that is, as a Union territory. When 
the Lok Sabha election came, there was a  
very heated debate in the then existing all 
parties co-ordinating body as to whether we 
should demand election* to the Union terri
tory Assembly too. fcxcept m  the case of 
one local party, all the  national paiiie* 
agreed that the  Uttioa tc*r*tary election*
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should m»t be held until we have statehood 
conferred on Manipur. In the context of 
the Government of India's acceptance in 
principle of our demand, it was felt that we 
should not move for an elect in under the 
Union territory Act, because the Union 
territory Assembly was full of limitations 
and it was a democracy only apparently. We 
had tried it. Therefore, we did not find it 
necessary and all the parties agreed that we 
should not have it any further, th a t is 
how, so far as we understand, the Assembly 
election was not held. There was no 
political climate for such an election in 
Manipur.

With these few words I would like to 
conclude my speech,

tto : n i a m ,  
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lllfc  MINISTFR OF STAH IN THF 
MINISTRY OF HNANCT (SBRI VTDYA 
CHARAN SHUKLA) * I am grateful to 
the hoo. Mcntbcrs who have taken part in 
this smatl debate and only some general 
questions have been raiscU.

The f irs t questton that was raised by 
Shri Heb and also, I think* by Shri 1 o»nbi 
Singh* v.i3» about the statehood for Manipur. 
In the lan  Lok Sab hit vh»th was dissolved 
jt was announced on behalf of the Govern
ment tlu t we have accepted the demand of 
the people of Manipur and T rip u ra  to give 
them statehood and we would work out the 
detath off the new statu*. Having had some 
experience in the Home Ministry about the 
administration and the problems of these 
Union Territories 1 4cnow what a formidable 
Job it is to launch them into statehood. Shri 
Tombi Singh and Shri Deb would realise 
the complexity o f the problems that face 
th t  Union Territories Apart from tfee 
local political problems and the other pro* 
H tm  of security and other matters that 
crop tip in these two territori**, tfee pofiUqsl 
situation has also not been very stable as has 
ttfcnseenm  the  tost ftw  year# and 4urUif



the elections and even after the elections to 
the Union Territories were held. Shri Tombi 
will bear me out that there has been a 
wnifetent demand in Manipur that no elec
tion* should be held fo Manipur under the 
existing *et up.

The demand of the people is that the 
election should be held in Manipur only 
after the new set up has come into being, 
after it becomes a fullfledged State, They 
want that then only the election should be 
held. That is the reason why the election 
to the Mantpet Assembly was not hdd 
along with the elecUett for the Lok 
Sabha.

15.00 hrs.

We are committed to the policy of 
granting Statehood to these two Union 
Territories. There are various problems like 
financial viability, the adintaistmw* system, 
national security, internal stability and so m  
and we are going into all these points very 
carefully and we shall bring forward a sua
ble legislation before this Honourable House 
so that these long-cbcmhed demands of the 
peop'e of these two Uruon Territories o n  be 
fulfilled a* quickly as possible.

Sir, the other point made was about re* 
prcssion , 1 do not think there is any re- 
pression. The hon. Member would know 
that at least in Manipur there have been 
tremendous amount of upsurge, because of 
the Naga underground movement in the ad
joining Nagaland. The border of Manipur 
is also inhabited by some tribes of Nagas 
and there have been many problems in this 
regard. Also* Manipur as such is geographi
cally divided into two parts, the valley and 
the hilly parts. There have been certain 
difficulties -  sociological as well as political— 
in this division and these have got to be 
properly adjusted in the new set up that 
we are devising for these Union Terri
tories.

Therefore, if certain security measures 
had to be taken, that should not be regard* 
*4 m  repressive measures. That is nopes- 
sary for maintaining internal security in the 
a m  to see that proper Taw and order is 
maintained and the development activities 
that are taking place there ace not ham
pered.

About the irrigation feciMtfes mentioned 
|>yll>«hoo. Mfmb*rr th» M cttk  IiriffUlM

System* at a cost of about It*. 2 lakhs has 
been taken up in the current year 1971-72. 
in addition to that we have allotted Rs. 7 
lakhs for minor irrigation schemes in this 
Budget that we have presented before the 
Hoiwe.

About the other points mentioned by the 
hon. Member, we are sendiag a study team 
from Nehru, University to ltaphal and we 
have latum up these problems in sight ear* 
neat and I  hop* we shall be able to do seme- 
thingm this dicectkn* after we get the xe- 
port oG the Sindgr Team.

Shri lharkbtfnde Rai, while talking about 
Statehood, brought in several other points 
and one point that he made was about for* 
mation of ftepefnal States like Buadelkhand, 
Maha Vidarbha and many other demands 
like that. 1 would like him to study the 
regional papers because probably the national 
Press has not brought out these matter* so 
prominently. I do not refer here to Telen- 
gana. I am mentioinng with regard to 
demands like Maha ttoshal, Bundelkhand, 
Maha Malaw and others. The candidates 
were alf defeated. They did not get any 
proper support whatsoever. Tclengana is 
a separate question altogether. He did not 
specifically mention Tclengana. 1 am not 
touching upon that question now.

So far as Tclengana is concerned, that 
is a separate question. But in Madhya 
Pradesh or Uttar Pradesh or in Rajasthan 
or even in Maharashtra, wherever 
separatist demands were made, as 
for instance, by the Maha Vidarbha Samiti 
or the Chatlisgarh Samiti and so on, all the 
candidates who had stood for such demands 
had lost their security deposits, and they did 
not get even a semblance of support from 
the people, Therefore, this demand for the 
setting up of a new States Re-organisation 
Commission seems completely out of place 
and completely uncalled for, and I do not 
think that there if any necessity for any such 
exercise in this direction.

As we have proved already, this House 
is capable rff taking Cognizance of strong 
feelings and demands of «be people by con
stitutional and regular legal methods. We 
cm  grant Statehood to territories wherever 
it is M W e  or nee&swyot feusanted, as 
we hav* -done f t the ease of Hlmacfcal 
Pradesh, where unanimously the a*mon of 
the Government was welcomed by all

9 * tip  n m .  * 4
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(Vote cm Account) MittDemands 
[Shri VidyaCharsKt Stoukla] 

ment of the proposal for grant of Statehood 
to tfrfpiiira and Manipur was also generally 
welcomed in the House. Therefore, It Is 
clear that v k  are e&otmtged to examine 
these questions ami we want to settle these 
questions as expedifltetatty W w e can ; When* 
ever there is any* Such need, and we feel 
and the Parliament' of India feds that a&y 
question regarding any particular territory or 
area should be taken into consideration, that 
can be taken into consideration, and Parlia
ment can take a suitable decision on that, 
and no Commission as such seems to be 
necessary.

With these words, I hope that the 
Demands will be granted by the House.

MR. CHAIRMAN : I shall now put 
the Demands for Grants on Account relating 
to Manipur to vote.

The question is :
“That the respective sums not exceed* 

fag the amounts shown in the third 
column of the Order Paper* be granted 
to the President, on account, out of the 
Consolidated Fund of Union Territory of 
Manipur for or towards defraying the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1972, in respect of the 
heads of Demands entered in the second 
column thereof against Demands Nos. 1 
to 44.°

The motion war adopted.

MR. CHAIRMAN : I shall now put
cut motions Nos. 1 and 2 to the Demands 
for Supplementary G rafts to the vole of the 
House.

The a tt motions were put md negatived.
MR. CHAIRM AN; I,.shall now put

the Supplementary Demands for Grants 
(Manipur) to vote*

TJ*e question i s :
♦That the respective Supplementary 

turns not exceeding the amounts shown 
In the third column of tfc# Order Papar 
4*  granted to the President out of the 
Consolidated Fund o f the Union territory 

, Manipur to  defray the  ,«haiges which

will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of the following Demands 
entered in the second column thereof— 
Demands Nos. 1, 4, 5, 7, 9  to 16* 18, 20, 
21, 23 to 58, 30 to 33, 36, 38 and 44*

The motion was adopted,

SS.I0 fcnu

MANIPUR APPROPRIATION (VOTE 
ON ACCOUNT) *BILL, 1971

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUJCLA) : I beg to move for 
leave to introduce a Bill to provide for the 
withdrawal of certain sums from and out of 
the Consolidated Fund of the Union territory 
of Manipur for the services of a part of the 
financial year 1971 >72.

MR. CHAIRMAN : The question is * 
“That leave be granted to introduce a 

Bill to provide for the withdrawal of 
certain sums from and out of the 
Ctm&ohdatcd Fund of the Union territory 
of Manipur for the services of a  part of 
the financial year 1971.72.°

The motion was adopted,

SHRI VIDYA CHARAN SHUKLA : I 
introduce! the Bill.

r beg to movef :
"That the Bill to provide for the 

withdrawal of certain sums from and out 
of the Consolidated Fuad of the Union 
Territory of Manipur for the services of 
a part of the financial year 1971*72, be 
taken into consideration.**

MR. CHAIRMAN : The question is :
“ That the Biti to  provide for the wfth-

• dfrawal o f certain turns from and out of 
the Consolidated Fund of the Union 

t Territory of Manipur for the services of 
part of the V an d a l year 1971-72, to  
taken into consideration,”

The motion was adopted*
In 0 azctfe 
with th

Extraordinary, Part t t ,  section 2 * dated 25-3*71. 
t i W  the P ru d en t,


